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आदेश/ORDER 

Per  Sanjay Garg,  Judicial  Member: 
 

The present appeal has been filed by the Assessee 

against the order passed by the National Faceless Appeal 

Centre (NFAC), Delhi [hereinafter referred to as “CIT(A)’] dated 

19.04.2024 arising from the assessment order passed 

u/s.143(3) of the Income Tax Act, 1961 (here-in-after referred 

to as “the Act”) relevant to the Assessment Year 2016-17. 

 

2. The Ld. Counsel for the assessee has requested that the 

assessee has availed the benefit of Vivad Se Vishvas Scheme-

2024. The assessee has also placed on file the copy of Form 

        ITA No.  669/Srt/2024 
      Assessment Year 2016-17 
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No. 1 filed with the Department and copy of Form No. 2 issued 

by the Department under the Direct Tax Vivad Se Vishwas 

Scheme, 2024. 

3.   In the light of written request made on behalf of the 

assessee, the appeal is dismissed as withdrawn. However, in 

the event, the assessee fails to avail the benefit of VSV Scheme 

for any reason, whatsoever, then the assessee will be at liberty 

to seek restoration of this appeal for hearing by moving a 

separate application in this respect.  

4. In the result, the appeal filed by the Assessee is hereby 

dismissed as withdrawn.  

               Order pronounced in the open court on 28-03-2025                
          

                     Sd/-                                                                      Sd/-                                            
   (Bijayananda Pruseth)                                                 (Sanjay Garg) 
    Accountant Member                                                 Judicial Member   
Ahmedabad : Dated: 28/03/2025 
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